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General t anager, 6*ste n Railway„ Calcutta 
and Oth s. 

APPLIcAra. 

By A daccate Sri A. S al ekar. 

W.usafir Pandey and 0 Or S. 

CENTRAL ifi.) MI NI STRATIVE TRIBUNAL 

ALLAHABI 	BENC.H 

ALLAHAB. 

All ahabad thi s the 	 day of 	 1996 

;Au  IL,1 1; E.K. 	Wte-iiber 

Hon' ble Mr. Ur. S. Bawej a, Member (Adorn. 

ENI S. 

• 
valraballa 

i-eview Application No. 13 of 1996 

IN 

Original Application Nos 899  of 1993 

General Manager, Eastern Railway, Calcutta 
and Others. 

Appli cants 

By Advocate Sri A. S Thalekar, 

S 

Gcpal Singh and Othe S. 

Respondents. 
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Etevi ew Application No. 14 of 1996 
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In 
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Original Application No. 907 of 1993 

General Manager, Eastern Hallway, Calcutta 
a nd Other s. 

APPLI CANT s. 

Vs. 

S.N. Ti wari and Others. 

ESPO IC EN TS. 

01.996 

General Manager, Eastern hallway, Calcutta and Others. 

£PP.LI CAN TS. 
ca te 	i A. St hal ek az . 

Vs. 

Ramagya Rai and another 
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Review Application o. 16 of 
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Original Application No . 898 of 1993 

General Manag er, Eastern hailwa; , Cal cL.tta and Other s. 
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Chandra Bhan Lal and Others 

RESPOWENTS. 
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Q h k E ti 

By fion'ble Lr. 171.K. Saxena. Member' ( J ) 
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These r ev4  ew ac,rli cations have beer: 

moved cn the ground the the judgment of Krishna 

Prasad Gupta Vs. Contr011er, Printing and Stationery 

1995(6) SciLLE 8 9' nowhe c debar s-- tt.c. 'Djbunal 

native jul.i.r...t_ction from exer 

  

under section 19 of Administrative Tribunal Act. 

Such an exercise can be done only when the infirmity 

of the award given by the Prescribed Authority, cannot 

be cured in appeal under section 17 of Payment of Waues 

Act. We do not see such a ground. So far as exec cising 

the said Ac: 

no juri sdi ction. 

As such, they 

the j uri sdi cti c n under 

f
itself is concerned, the Tribuna has 

Thus, there is no gioupd of reviciA. 

stand r ej ected. 

section 17 of 

member Member 	J ) 


